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no response from the Government. Let
them have a dialogue with the
leaders....(Interruptions).

SHRI NILOTPAL BASU: Let the
Government respond. (Interruptions).

SHRI TRILOKI NATH
CHATURVEDI (Uttar Pradesh):
Discussion has been going on at different
levels. (Interruptions).

SHRI J. CHITHARANJAN (Kerala):
What steps has the Government taken to
settle this matter? (Interruptions). 1
request the Prime Minister to make a
statement. (Interruptions). What steps is
the Government taking to settle this
issue? (Interruptions).

st Tw ogm () : AR v@R = W
@t W WA (mEam)

sl wmen femr (Few): wiefdl &
Wi AFFKRT I T T
@ Y..(@Eam) W Ent el A
.. (s5aum)

SHRI NILOTPAL BASU: Will the
Government negotiate with them or not?
(Interruptions). We would like to know
whether the Government will negotiate
or not. (Interruptions).

ot Aatem geel (el ITE): TR
fd 3 W@ 3§, facdl, Fad) | @& el &
g @ @ @ L..(sAEEw)

sh Heirae wy: % o0 o WR o
sl .. (=aam)

SHRI NILOTPAL BASU: I would like
to know whether the Government will
negotiate or not. The entire postal ac-
tivities have come to a standstill. It is not
a small thing... (Interruptions)

sivft e feg: R i RN B W
® B T T B AR ... (EAA)

gu oft (ff sm fagrh weRE):
* gumfa o, weER AR T wialdl % i
ad 9a Wt @) 3% ¢ i wieRd 3 @
dm S o u wEEa # weaw W 9|
A TR Guga &R amd o) enfl W
Teia = @ ¥ sk B 3 A e Fam,
WA W A W e XA e §
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WA # F3RGW e g€ o AR v
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g & wed § wedi 3 wffvaw a9
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SIAET 541 o, W WEed, 39 §HE 39 o
e ¥ w4 ol o of == ¥ ym faw
o 3 MY 1974 ¥ e ¥ W ¥ W@ W

“I personally feel a halting decision
has been taken. We should have done
it much earlier. But let us not say
about UP elections, the President’s
rule...”

7@ SN WY M Y R 1974 F -adEm
# T Wi e an A § W@
@ ¥ el i o Ffeama ¥ sh
IR T W AR 0 98 dAES 1 Y T
ot

“We should have done it much ear-
lier. But let us not say about UP
elections, the President’s Rule... This
shows the diseased mind of the Op-
position people as to how a good thing
done by our scientists and by the
Government, they want to lower it
down.”

gfoer 19y R Jew w R, g A X A A&
T AWM A A W RIS 30 @ ww § 4
3§ sfavy ¥ 2, o 36 wvg wRom ¥ 4§ v A
§ o 3 H g F Fad gae awed
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“And any incident or information
that comes to the knowledge of
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hon. Members of Parliament will
always be useful to us in seeing
how these services and Missions
can be improved. But, when we
talk of publicity abroad or of the
image of India which our Missions
are projecting, let us remember
that we are dealing with sovereign
independent States who have their
own assessment of their national
interests. They are not concerned
with our national interests; they are
concerned with what picture suits
them and that is the picture which
is normally projected in that coun-
try. Our task, therefore, is to seek
their co-operation in matters where
our interests converge as they do
with many countries and to scek
adjustment and accommodation
wherever there are divergencies.”

iR kg Y 3 o ¥ ww wm ol w=A

i, ¥ 35 I T A

“We hope that country will now
present a picture of unity and not
of division; of progress and not of
stagnation; of purposeful activity
and not or meaningless presump-
tions. All this will condition and

influence our external relations and
what others think of us.”

IR T @ am fre ¥ foen @ g,
IM W EE B A AP, fEd sk
W A It P a8 ¥ S
A fix g # e B ok B tw oA
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T o =few) WER S A, WER A
afi 4% soieT = fawa ¥ & 6 =@tz
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= o wfew ) TR e ¥ W dede e
AR R, R W we ¥ w R
o §1
“Deputy Speaker, Sir, if anything had
been exploded by the Pokhran explosion,
then it has been the myth that vital
technology can be the exclusive posses-
sion of a few countries, it has been
unsettled to some who had envisaged a
world order on these premises. They
throw up their hands in horror and ac-
cuse us of opening the nuclear Pandora’s
box and turn pale at the thought of a
puny little country, the little eleven with
no sense of responsibility, will follow the
lead of the tramp called India and start
the entire dirty job of producing nuclear
bombs, a job which was the sole monopo-
ly of the nuclear weapon countries. What
a pious thought!” @ @ fi® & wedf T =l

F W {1 “I wish it had occured
before the push button was released to
drop the nuclear bombs on Hiroshima
and Nagasaki. The high priests who had
installed the nuclear dcity on the high
pedistal of their global relations are now
scared that some of their worshippers
may build their own temples. Let it be
known tnat if any country does build a
nuclear bomb, it will be following the
example of Hiroshima and not that of
Pokhran.”

¥ w o B a| ) R fayEg wAm
fig Tt sTcira® ¥ TR 3 wane ¥ ofm
g § im dm W W g 3 fafem
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A Wed ¥ IR wa A Gan T &
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#Fm & ®: Congress criticized the BIP
Government for not doing enough to
weaponise the nuclear programme.
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@ & 6 sm-wesfs = & # fadwm Afs 9
3t g 9 Ff S R 40 A sER W
=Y OUE W FE W R ow oW AW
WA W wRE w9 e d wmw
EH GHA FCN AqEd
MR. CHAIRMAN:
House till 2.30 p.m.

The House then adjourned for
lunch at fifty-four minutes past
twelve of the clock.

1 adjourn the

The House reassembled after lunch at
thirty-five minutes past two of the clock,

The Vice-Chairman (Shri John F.
Fernandes) in the Chair.

The Vice-Chairman (Shri John F. Fer-
nandes): Shri Raj Nath Singh—absent.

THE HIGH COURT OF MADRAS
(ESTABLISHMENT OF A PERMANENT
BENCH AT MADURAI BILL 1997

SHRI R. MARGABANDU (Tamil
Nadu): Sir, I beg to move for leave to
introduce a Bill to provide for the establ-
ishment of a permanent Bench of the
High Court of Madras at Madurai.

The question was put and the motion was
adopted.
SHRI R. MARGABANDU: Sir, 1 in-
troduce the Bill.

THE SUPREME COURT OF INDIA (ES-
TABLISHMENT OF A PERMANENY
BENCH AT CHENNAD BILL, 1997
SHRI R. MARGABANDU (Tamil
Nadu): Sir, I beg to move for leave to
introduce a Bill to provide for the establ-
ishment of a permament Bench of the

Supreme Court at Chennai.
The question was put and the motion was
adopted.

SHRI R. MARGABANDU: Sir, I in-
troduce the Bill.
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